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 DIPLOMATIC  AND  CONSUI  AR  OFFI-
 CERS  (OATHS  AND  FEES)  (EXfEN
 SION  TO  JAMMU  AND  KASHMIR)

 BILL

 THE  MINISTFR  OF  SIATE  IN  THE
 MINISIRY  OF  CXIERNAL  AF}  AIRS
 (SHRI  SURENDRA  PAI  SINGH)  Sir

 ३  beg  to  move

 “That  the  Bill  to  provide  tor  the  ex-
 ‘tension  of  the  Diplomatic  and  Consular
 Officers  (Oaths  and  Fees)  Act,  1948,  to
 the  State  of  Jammu  and  Kashmir,  as
 passed  by  Rasya  Sabha  be  taken  into
 «onside  ation  "

 The  Diplomat.  and  Consular  Officers
 (Oaths  and  Fees)  (Extension  to  Jammu
 and  Kashmir)  Bill  i972  seeks  to  extend
 the  Diplomatic  and  Consular  Officers
 (Oaths  and  Fees)  Act  948  to  the  State
 of  Jammu  and  Kashmir  This  Act  of  948
 empowers  out  Diplomatic  and  Consular
 Officers  im  any  foreign  countri  or  at  any
 other  place  within  their  junsdiction,  to
 administer  any  oath  and  take  any  affidavit
 and  also  do  any  10,  anal  act  which  any
 notary  may  do  withm  the  States  compiis-
 ing  the  Union  of  india

 Originally  the  scope  of  the  948  Act
 was  limited  to  the  former  provinces  of
 India  It  was  first  amended  by  Adaptation
 Order,  1950,  whereby  the  word  ‘provinces’
 was  substituted  by  the  words  ‘Part  ‘A’  ar
 Part  ‘C’  States”  Later,  4  operation  was
 extended  io  the  former  Part  ‘B’  States  ex-
 cept  the  State  of  Jammu  and  Kashmir  by

 on
 of  Law  (४०  3),  Order,

 The  subject  matter  of  the  Bill  is  relat-
 able  mainfy  to  cntries  2,  2  कात  3  of  the
 Concurrent  List  of  the  Seventh  Schedule
 to  the  Constitution  and  incidentally  to
 entry  Wd  of  the  Union  List  of  the  Seventh
 Schedule  to  the  Constitution,  which  have
 ‘been  dppiied  in  August,  972  with  suitable
 amendments  to  the  State  of  Jammno  and

 ir  by  an  order  of  the  President
 under  Article  370  of  the  Constitution

 Consular  Officers,
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 The  main  object  of  this  Bull  ss,  thercfore,
 to  make  icgally  valid  the  documents  exe-
 cuted  before  our  consular  officers  when
 produced  m  evidence  in  a  cout  of  law  7a

 he  State  of  Jammu  and  Kashmir  in  the
 sime  manner  as  in  other  States  as  well  as
 lo  nc  the  Rulks  made  under  the  948
 Act  anphcible  to  thit  Stite  as  they  apply
 to  iny  other  Stite  in  he  Unioi  of  Indie

 3I0

 Section  &  of  the  494348  Act  confers  on
 the  Central  Government  powers  to  make
 Rules  to  carry  out  the  purposes  of  the
 Act  and  spells  out  certain  specific  matters
 with  reference  to  which  Rules  may  be
 so  made  This  ‘ection  does  not  contain
 any  provision  regarding  laying  of  the
 Rules  _  before  Parhament  IY  also,
 therefore,  take  this  oportunity  to  propose
 inclusion  of  clause  3  im  the  Bull,  mvorpo-
 rating  the  standard  provision  laying  of
 Rules  before  Parlament  in  Section  8  of
 the  948  Act

 With  these  words,  I  commend  this  Bill
 for  the  consideration  of  the  House

 IR  CHAIRMAN  Motion  moved

 “That  the  Bull  to  provide  for  the  cx-
 tension  of  the  Diplomatic  and  Consular
 Officers  (Oaths  and  Fees)  Act,  1948,  to
 the  State  of  Jammu  and  Kashmur,  as
 passed  by  Rajya  Sabha,  be  taken  into
 consideration  ”

 SHRI  SOMNATH  CHATIERIEE
 (Burdwan)  Mr  Chairman,  Sir,  this  35
 a  simple  Bill  which  hax  been  biought  to
 extend  the  provisions  of  948  Act  to  the
 State  of  Jammu  and  Kashmur  and  to  pro-
 vide  for  laving  of  :ules  before  Parhament,

 ¥  tuke  this  occasfon  to  remund  the  hon.
 Mimste:  that  the  time  has  come  when
 there  should  be  a  review  of  the  working
 of  the  Act  which  was  enacted  as  early
 as  im  948  I  would  lke  to  know  from
 the  hon  Minister  as  to  on  how  many  occa-
 sions,  to  the  notice  or  Anowledge  of  the
 Government,  the  recourse  has  been  taken
 to  the  provisions  of  this  Bill.  It  has  re-



 Bu

 {Shri  Somnath  Chatterjee]

 mained  almost  a  dead-letter  because  of
 the  simple  reason  that  Indians  in  foreign
 countries  try  to  avoid  a  particular  place
 where  there  is  an  Embassy  or  a  Consulate.
 Uniess  they  are  forced  to  go  to  0636
 Embassies  or  Consulates,  they  avoid  going
 to  these  places  because  of  the  most  un-
 sympathetic  attitude  that  is  adopted  in
 these  places  specially  towards  Indians.
 There  have  been  numerous  complaints  spe-
 cially  from  student  community  that
 they  do  not  get  any  assistance  whatsoever
 from  any  of  our  Embassies  and  the  Coh-
 sulates,  This  is  a  very  unfortunate  state
 of  affairs  and  it  really  requires  that  the
 Government  should  pay  its  attention  to
 this  important  aspect.

 Another  aspect  is—I  do  not  know  whe-
 ther  the  hon.  Minister  has  any  knowledge
 of  it—that  so  far  as  affidavits  or  docu-
 ments  are  concerned,  so  far  as  affirmations
 before  a  Diplomatic  or  a  Consular  officer
 in  9  foreign  country  or  any  notarial  act  is
 concerned,  how  far  these  affidavits  or  do-
 cuments  in  courts  of  this  country  have
 been  given  effect  to.  It  ig  not  done  be-
 cause  of  the  simple  reason  that  under  the
 Civil  Procedure  Code,  there  are  provisions
 as  to  how  affidavits  have  to  be  affirmed
 and  produced  before  courts  of  law.  With-
 out  changing  those  provisions  in  the  Civil
 Procedure  Code  which  is  a  much  earlier
 enactinent  dealing  with  provisions  regard-
 ing  filling  of  affidavits  or  affirming  of  affi-
 davits,  this  law  is  being  enacted  which  is
 not  really  taken  recourse  to  because  the
 catts  i  this  country  are  not  prone  to
 accept  such  affidavits  and,  on  the  other
 hands,  the  courts  are  reluctant  to  accept
 such  affidavits,

 46.45  lars.

 {Sue  K.  N.  Trwary  in  the  Chair.}
 There  have  teen  case  laws  aly  on  this.
 Therefore,  I  would  request  the  hon.  Mi-
 fister  to  ascertain  the  position,  how  far  a
 provision  tlie  this  has  beoatne  an  effective
 provision.  Why  should  the  time  of  Parila-
 ment  be  wasted,  uncecessatily,  in  trying
 to  enlarge  operation  of  an  Act  which  has
 fio  practical  utility?
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 The  other  aspect  which  I  would  request
 the  hon.  Minister  to  take  note  of  and  to
 make  suitable  provisions  at  the  appropriate
 time  is  based  on  the  question  of  recipro-
 city.  So  far  as  affidavits  are  concerned,
 these  which  have  been,  let  us  say,  affirm-
 ed  before  a  competent  authority,  even  a
 judicial  authority,  in  foreign  countries  are
 not  accepted  by  our  court  of  law  in  judi-
 cial  proceedings.  There  may  be  many
 cases  where  an  Indian  in  a  foreign  coun-
 try  may  have  to  file  affidavits  before  courts
 in  India.  He  gets  an  affidavit  prepared,
 has  it  affirmed  and  sends  it  to  India.  Sup-
 pose  he  is  at  a  particular  place  which  is
 far  away  from  our  Embassy  or  Consular
 Office.  Why  should,  for  such  routine  mat-
 ters,  he  be  made  to  travel  all  the  way
 to  the  Indian  Embussy  or  Consular  Office?
 Why  can  we  not  make  a  provision  in
 these  days  of  reciprocity  and  greater  in-
 ternational  intercourse,  to  ‘accept  affidavits
 or  other  documents  which  are  affirmed
 before  competent  authorities  in  foreign
 countries  whom  we  can  accept?  Why
 should  restricted  facilities  be  given  to
 the  Indians  abroad  that  they  should  get
 the  affidavits  affirmed  only  from  our
 Diplomatic  or  Consular  Officers?  Tf
 the  intention  is  really  to  make  it  con-
 venient  for  our  citizens  abroad  so  that
 they  can  participate  in  legal  proceedings
 without  much  harassment,  such  a  provi~
 sion  as  I  have  just  suggested  may  be
 incorporated,  This  is  my  submission
 for  the  hon.  Minister  to  consider.

 So  far  as  Clause  2  of  this  Bill  is  con-
 cerned,  it  provides  for  the  applicability
 of  the  provisions  of  ¢he  principal  Act  and
 the  rules  made  thereunder  to  the  State  of
 Jammu  and  Kashmir.  I  would  Wave
 been  happier  if  a  specific  provision  had
 been  made  to  give  retrospective  operation
 so  far  as  Jammu  &  Kashmir  is  concerned.



 333  Diplomatic  and  =PHALGUNA  I,  30994  (SAKA)

 will  give  rise  to  unnecemary  question  of
 construction,  whether  this  can  be  given
 retrospective  effect  or  not.  1  would  like
 to  know  from  the  hon.  Minister  whether
 according  to  him  or  bis  Ministry,  an
 affidavit  which  has  been  affirmed  before
 the  coming  into  force  of  this  Act  will
 be  acceptable  to  a  court  of  law.

 I  now  come  to  Clause  3  of  the  Bill—
 regarding  rules  made  under  this  Act.
 The  hon.  Minister  has  himself  said
 that  in  the  present  enactment  of  4948
 there  is  no  provision  for  bringing  these
 rules  before  Parliament  and  that,  in
 keeping  with  the  present  trend  of  legis-
 lative  form,  a  provision  is  now  being
 made  for  laying  the  rules  to  be  framed
 ander  this  Act  before  Parliament.  So
 far.  so  good.  But  I  would  like  to  request
 the  hon.  Minister,  since  the  present,  pro-
 posed  provision  in  Clause  3  does  not
 make  it  very  clear,  to  lay  on  the  Table
 all  the  rules  which  might  have  been
 framed  under  this  Act  so  far—there  can-
 not  be  very  many  rules—so  that  Parlia-
 ment  can  exercise  its  power,  if  need  be,
 in  keeping  with  the  intention  that  is  now
 ‘being  incorporated  under  the  proposed
 sub-section  (3)  of  Section  8  of  the  Act.
 These  are  my  suggestions  to  the  hon.
 Minister  for  his  consideration  and  I  would
 request  him  to  give  thought  to  this
 ™matter,  Although  the  present  Bill  may
 not  be  suitable  for  the  purpose  of  cover-
 ing  all  the  points,  but  these  are  matters
 EF  would  request  him  to  take  into  con-
 sideration  and  at  least  to  utilise  the  rule-
 making  power  for  the  purpose  of  making
 it  more  effective  and  not  keeping  it  as  it
 is,

 MR.  CHAIRMAN:  Shri  Bhogendra
 Tha—not  here.

 Shri  J,  Matha  Gowder:

 “SHRI  J.  MATHA  GOWDER  (Nil-
 iris):  Mr.  Chairnran,  Sir,  on  the  Diplo-
 matic  and  Consular  Officers  (Oaths  and
 Fees)  (Extension  to  Jammu  and  Kashmir)
 Bik,  1972,  would  like  to  say  a  few
 words  on  behalf  of  my  party,  the  Dra-
 ‘vida  Munnetra  Kazhagam.

 Consular  Officers,  34
 etc,  Bill

 Sir,  this  Bill  provides  for  the  extension
 of  the  Diplomatic  and  Consular  Officers
 (Oaths  and  Fees)  Act,  948  to  the  State
 of  Jammu  and  Kashmir.  I  have  no
 objection  to  the  extension  of  the  parent
 Act  passed  in  948  to  the  State  of
 Jammu  ang  Kashmir.  But,  I  take  strong
 exception  to  the  other  provision  through
 which  the  Government  want  to  gloss  over
 their  lapse.

 After  24  years  of  passing  the  parent
 Act,  a  provision  has  been  made  m_  this
 amending  Bill  for  laying  on  the  Table  of
 both  houses  of  Parliament  the  =  rules
 made  under  this  Act,  At  the  very  outset
 I  “would  like  to  ask  of  the  hon.  Minister
 of  Eaternal  Affairs  piloting  this  Bull  as
 to  how  this  important  parliamentary  pro-
 cedure  escaped  the  attention  of  the
 Ministry  for  all  these  24  years.  I  have
 no  doubt  that  during  this  period  of  two
 and  half  decades  the  rules  and  regula-
 tions  must  have  been  formulated  under
 the  parent  Act  So  far  the  Parliament
 has  not  been  given  an  opportunity  to
 verify  whether  they  have  been  formulated
 in  consonance  and  in  conformity  with
 the  provisions  of  the  Act,  I  do  not  hesi-
 tate  to  say  that  the  Government  are
 guilty  of  bypassmg  the  Parliament  all
 these  years.

 t  am  sure,  Sir,  you  will  agree  with  me
 if  I  say  that  the  Government's  ignorance
 about  parliamentary  procedures  cannot
 easily  be  condoned  Similarly,  if  the
 Government  were  aware  of  the  procedures
 but  had  not  cared  to  amend  the  parent
 Act  for  the  purpose  of  placing  the  rules
 and  regulations  on  the  Table  of  the  House,
 then  their  negligence  of  Parliament
 should  be  condemned  forcefully.  In
 either  way  the  Government  cannot  get
 away  from  the  wrath  of  the  House.

 Sir,  the  Ministry  of  External  Affairs
 has  got  a  plethora  of  highly-paid  officials
 with  all  the  attendant  paraphernalia,  |
 do  not  think  that  they  should  not  be
 allowed  to  get  away  with  this  kind  of
 serious  lapse  in  not  complying  with  the

 a
 requirement  of  parliamentary  icgis-

 lon,

 "The  original  speech  was  delivered  in  Tamit
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 Sir,  I  do  not  know  whether,  even  after
 this  Amendment  is  approved,  the  existing
 rules  and  regulutions  would  be  placed
 before  the  House  or  the  rules  and  regu-
 lations  that  would  be  framed  hereafter
 would  be  placed  before  the  House.  I  re-
 quest  the  hon.  Minister  to  clarify  this
 point

 When  I  see  such  a  lapse  on  the  part  of
 the  Government,  I  begin  to  doubt  that
 there  might  be  many  more  such  lapses
 which  would  have  been  swept  under  the
 carpet.

 In  the  end,  I  would  request  the  hon
 Minister  to  ensure  that,  if  there  are  any
 other  such  Acts  having  no  provision  for
 placing  the  rules  and  regulations  before
 the  House,  suitable  amending  Bills
 should  be  brought  before  this  House
 without  further  loss  of  timc.

 With  these  words,  I  conclude.

 att  शरीर  बी०  बड़  (खरगोन)  :  सभा-
 पति  महोदय,  जो  राजनयिक  शौर  कॉसलीय
 भ्राफिसर  (शपथ  शरीर  फीस).  (जम्मू-
 कश्मीर  पर  विस्तार)  विधेयक  मंत्री  जी
 सदन  में  लाये  हैं  मैं  इस  का  समर्थन  करता  हूं
 इस  के  बारे  में  मुझे  कुछ  ज्यादा  कहना  नहीं  है  1
 अभी  तक  जो  ऐफीडेविट्स  अ्रटैलट  किए  जाते
 थे  बहू  कोर्ट  के  सामने  वैलिड  नहीं  समझे
 जाते  थे  क्योंकि  कि  यह  कानून  नहीं  था  !
 इसलिए  यह  कानून  कब  लाया  जा  रहा  है।
 मैं  समझता  हूं  कि  ड्राप  ने  इस  बिल  को  ला  कर
 हाई  कोर्ट  और  कोर्स  के  हाथ  मजबूत  कर
 दिए  हैं  क्‍योंकि  ऐसा  करने  से  पहले  हाई  कोर्ट
 ने  यह  क्‍्लरोपीनियन  दी  है  कि  इस  प्रकार  के
 डिप्लोमैटिक  और  कौंसलर  प्राफिसेज्ञ  में
 जो  भ्रमणकारी  रहते  हैं  उन  को  चौथ  सेने  का
 कौर  ऐफिडेविट  टेस्ट  करने  का  भ्र धि कार
 नहीं  है  1  इसलिए  छापने  हाई  कोने  के  हाथ
 मजबूत  कर  दिए  हैं  कौर  उसने  जो  बूटी  बताई
 थी  इस  ब्रिज  को  लाकर  उसको  आपने  दूर

 कर  दिया  है।  भव  भाप  इसको  जम्मू  काश्मीर
 तक  एडिटेड  कर  रहे  हैं।  जनसंघ  तो  पहले  से  ही;
 कहता  ा  रहा  है  कि  भ्राटिकल  370  जो

 कांस्टीट्यूशनल  का  है,  इसको  ही  भाप  बालिग
 कर  दे  ताकि  इस  तरह  के  निल  बार  बार
 लाने  की  जरूरत  ही  न  पड़े  और  सदन  का
 समय  नेने  की  जरूरत  ही  ने  पड़े  यह  ठीक
 नही  है  ।

 छापने  लिखा  है  कि  ठ  शेल  कम  दइंटो
 फोर्स  एटीएस  ।  इसका  मतलब  यह  है  कि  अभी
 तक  मिलते  एफीडेबिट  शादी  एं टेस्ट  हो  गए
 है  उन  पर  यह  बिल'  लागू  नहीं  हात।  इसको
 श्रमिकों  रिद्रौस्पैस्टिव  इफ कर  देना  चाहिए
 था।  अभी  तक  जितने  एफिडेविट  या  जोब
 टेस्ट  हो  गए  है  उन  सब  पर  यह  लागू  होता

 चाहिए।  ऐसा  आपने  सही  किया  है  1

 यह  बहुत  बड़ी  गलती  आपने  की  है।  ख़ाकों
 भी  आपको  इस  कानून  के  अन्तर्गत  लाना  चाहिए
 था  और  बहना  चाहिए  था  कि  वे  भी  वैलिड

 है

 मैं  नहीं  समझ  पाया  हु  कि  काश्मीर  के
 बारे  में  श्राप  इतने  टीवी  या  नरवस  क्यो  है  ?
 क्यों  नही  कप  झा टिकल  370  को  बालिश
 कर  देते  हैं  ?  शेख  अब्दुल्ला  के  साथ  परदे
 के  पीछे  क्‍या  बात  हो  रही  है,  यह  ऐसा  नही
 है  जिस  पर  इस  बिल  पर  बहस  के  दौरान
 चर्चा  की जाए।  लेकिन  इतना  मैं  भ्र वश्य

 कहना  चाहता  हूँ  कि  यदि  झा टिकल  370
 को  एबालिस  कर  दिया  जाता  तो  इस  तरह
 के  छोटे  छोटे  बिलों  क ेलिए  आपको  सदन  का

 बहुमूल्य  समय  लेने  की  जरुरत  न  पड़ती  ।

 हमारी  गलती  की  वजह  से  ही  हाई  कोर्ट  को

 यह  निर्णय  लेना  पड़ा  कि  एम्बेसी  को  भोज
 लेने  का,  डाकुमेंट  टेस्ट  करने  का  या  रफी-
 डेबिट  टेस्ट  करने  का  प्राधिकार  नहीं  था  1
 इस  रास्ते  आपको  इसको  पहले  ही  जम्मू
 काश्मीर  पर  एप्लाई  कर  देना  चाहिए  था  pb
 अब  भ्रापकों  इसको  रिट्रौस्पैक्टिक  इफेक्ट
 देना  चाहिए  |
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 mit  लहजे  है  कि  जो  कल्  होगे  को
 सदन  की  मेज  पर  आप  रखेगे  -  948  में
 जो  कानून  बना  था  उसके  अन्तर्गत  जो  रूल
 बने  थे  क्या  वे  इस  पर  लागू  नहीं  होगे  ?

 श्व  शा  फिर  से  रल  बनाएंगे  शौर  सदन  के
 सामने  पेश  करेगे  7  जो  पहले  से  बने  गए  है
 उनको  ही  लागू  करने  का  आपने  प्राविजन  क्यो

 नहीं  तीसरा  है  ?  यह  एक  लेकिन  है  एक  बडी
 गलती  है  जे  आपने  की  है  ?  पहल  वाले
 रूल श्राप  लागू  कर  सकते  थे  ।

 देर  आयद  दुरस्त  शायद  |  देर  से  ही
 सही  आप  सही  तौर  पर  इसको  काश्मीर  पर

 लागू  कर  रहे  है।  लकिन  जो  लेकिन  मैने
 बताए  हेव  भी  आपको  दुरुस्त  करने  चाहिये
 एमेडमेट  ला  कर  या  किसी  कौर  तरह  से  ।

 7  brs.

 श्री  मल  चर  डागा  (पाली)  सभापति
 मोदी।  इस  बिन  के बारे  में  मुझे  कुछ  नहीं
 कहना  है।  मैं  केवल  यही  जानता  चाहता  ह
 कि  जो  णर्बंज  हम  डैलीगट  करत  है  उन  पावले
 का  एडजेक्टिव  एज सीज  क्ति ना  लाभ
 उठाती  है.  कितना  दुरुपयोग  उनका  वे  करती
 है  इसकी  जाच  कौन  करता  है  ?  पार्लियामेट
 के  पास  इतना  समय  नहीं  होता  है  कि  वह
 सारे  नियमों  की  जाच  कर  सका  1  आप  कितने
 ही  कानून  बनाते  है  और  उनके  अन्तर्गत  नियम
 बनाते  हैं---

 श्री  हुकम  चन्दा  कार्य  (मुरैना)
 मैं  आपकी  व्यवस्था  चाहता  है  ।  सदन  में  गण-

 पूर्ति  नही  है

 सभापति  महोदय  घटी  बज  रही  है  ।
 कोरम  हो  गया  है।  आप  झपना  भाषण  जारी
 रे  ।

 शी  मूलचन्द  डागा  र्ल्ड  आफ  प्रोसीजर
 एंड  कंडक्ट  साफ  विजिलेंस  के  झन्तगंत  यह
 जरूरी  है  कि  सदन  की'  मेज  पर  उसको  रखा

 जाए।  मेरी  समझ  में  नहीं  कराया  है  कि  948
 में  जो  एक्ट  बना  था  उसके  अन्तर्गत  झापने
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 जो  रूल  बनाए  उसको  आपने  राशन  की  मेज
 पर  क्यों  नहीं  रखा  और  अगर  रखा  तो  उसको

 जमीन  एग्जमिल  किया  ?  मगर  उसको  वीसी
 ने  एंजेलिना  नहीं  क्या  तो  तब  से  ले  कर  आज

 तक  जो  यम  बने  उन वीं  सदन  की  मेज  पर

 नही  रखा  गया  और  वैसे  है  वाम  चलता  रहा  1

 यहा  यह  लिखा  हुआ  है

 Where  4  _Iegislatton  rule,  sub  rule
 bve  law  etc  framed  im  pursuance  of
 the  Constitution  or  of  the  legislative

 functions  delegated  by  Parl  amtnt  to
 ब  subordinite  authorty  is  lad  hctore
 the  House,  che  period  specified  in
 the  Constitution  or  the  relevant  Act
 fot  which  it  is  required  to  br  laid

 shall  bu  completed  before  th:  Houses  1S
 adjourned  une  du  ani  lati  proro-

 gued,  unless  otherwise  provided  in
 the  Constitution  ot  the  relevant  Act”

 948  में  आपने  बाद  बसाया।  राज

 973  है  ।  उस  में  अपने  कतार  3  में  यह

 प्रा विज तज  रखा  कि  सदन  वी  मेज  पर  इन

 नियमों  को  रखा  जायेगा  इतने  साल  गुजर

 गए  है  भौर  मैं  आप  से  जानता  चाहता  हू  कि

 whether  those  rules  which  were  framed
 bv  the  executive  agencies  were  ever  cXa-
 mined  by  Parliament  or  by  the  Subordi-
 nate  {egi  lation  Committee

 जो  रूत  बने  वे  कानून  के  प्रसार  पे  या  नही

 थे  इसका  कुछ  पता  नहीं  है।  इसका  मतलब

 यह  हुआ  हैं  कि  जो  डेलिगेशन  श्राफ  पावजे  आप

 करते  है  एडजेक्टिव  एजेंसीज  को  वे  उनका  दुरू

 योग  करती  है  ।

 रोने  कानून  में  यह  भी  रखा  है

 “So,  however,  that  such  modification
 or  annulment  shal  fe  without  pre-
 judice  to  the  validity  of  anything
 previously  under  thus  tule.”.
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 [at  मूल  च्चत्द  डागा]

 कांचन  जब  बन  जाता  है  और  उसके  भ्रन्तर्गत
 नियम  जो  बनते  है  वे  बिना  जाच  किये  हुये  भी'

 लॉग  हो  सकते  है,  यह  भाग  शापने लिख लिख  दिया  है  ।
 इस  तरह  से  i948  के  कामन  के  अन्तर्गत
 जो  रल  बने  वे  लाग  हो  गये  |  क्या  इन

 शल्य  की  कोई  कमेटी'  जाच  नही  रकरती  है
 ?

 इसके  बारे  में  कानून  में  कोई  प्राविजन  आप
 ह...  नही  करते  हैं।  क्यो  नही  श्राप  कह  देते
 कि;

 The  court  can  examine  those  rules  and
 see  whether  those  rules  are  in  accordance
 with  the  Act  or  not

 आप  इस  तरह  का  प्रोविजन  नही  करते  है  ।
 आप  कहते  है  कि  उनको  बाप  सदन  की  मेज
 पर  रखेंगे  झगर  बाप  नही  रखते  है  तब
 क्या  होगा  ?  948  वाले  कानून  के  अन्तत
 छापने  रूल  बना  दिये  और  आपका  काम

 हो  गया।  वे  वार्ड  थे,  गलत  थे,  कानून
 के  खिलाफ  थे  इसका  पता  कसे  लगे  ?  यह
 एक  बडा  सवाल  है।  कभी  कभी  सदन  में
 ब्रिज  पास  हो  जाता  है  और  उसमे  प्राविजन
 भी  नहीं  होता है  कि  रूल  सदन  की  मेज  पर

 रखे  जायेंगे  कौर  यह  जरूरी  भी  नही  है।
 लेकिन  यहा  बाप  लाज  3  रख  रहे  है  कौर
 कह  रहे  हैं  कि नियम  सदन  की  मेज  पर  रखे
 जायेंगे।  पहले  भी  आपने  कहा  भा  कि  सात
 की  मेज  पर  रखे  जायेंगे।  लेकिन  वे  रखे

 नहीं  गये।  जब  आप  डेलिगेशन  कर  रहे
 हैं तो  जो  डेलीगेट गरजे  हैं  या  जो  रूल
 अड़ेंगे  बिना  ऐग्जेमिन  करवाये  हुये  क्या  आप

 लोग  कर  सकते  हैं  ?  श्राप  कहते  हैं  कि  नहीं
 हम  लागू  कर  सकते  है  ज्यो  ही  कोई  तमाम
 बस  खायें ।  जब  नियम  लागू  हो  जाते  हैं
 तो  उनकी  बेलिडिटी  की  जाच  कौन  करेगा  ?
 मे  कानून  के  अनुसार  बने  हैं  या  नही  बने  है,
 इसकी  जांच  होते  करेगा  ।  बाप'  कहते  हैं
 1: औ

 ahell  be  withopt  prejudice  to  the  validity

 le
 previgusly  done  under  this

 आपने  रूल  लागू  कर  दिये  शौर  भ्रापका  काम

 हो  गया।  &  बेलिफ  हैं  या  नहीं  इसको
 कौन  ऐग्जेमिन  करेगा  ?  बातों  श्राप  कोट
 को  पावर्ज  दे  नहीं  तो  पार्लियामेंट  को  दे  ।
 लेजिस्लेशन  बनाने  की  पा वर्ज  जब  श्राप

 एग्जेक्यूटिव  एजेंसीज  को,  ब्यूरोक्रेसी  मशी-
 नरी  को  दे  देते  है  तो  उसको  ऐग्जेमिन  करने
 का  अधिकार  किसी  को  तो  होना  चाहिये  ।
 948  के  कानून  के  तहत  छापने  जो  रूल

 बनाये  वे  राज  चल  रहे  है  कौर  प्रा पका  काम

 हो  गया।  लेकिन  यह  ठीक  नहीं  है।  यहा
 आपने  इलाज  तीन  रखा  है।  मैं  समझता

 हूं  कि  श्राप  चुप  रहते  कौर  इसको  न  रखते  तो
 अच्छा  होता  ?  कलाम  तीन  की  जरूरत  क्यो
 पैदा  हुई  ?  इस  इलाज  को  रखने  की
 क्या  आवश्यकता  है  7  सरकार  का  इस  बिल
 को  लाने  का  एक  ही  मकसद  है  कि  इसको

 जम्मू-कश्मीर  पर  लागू  कर  दिया  जाये।
 लेकिन  साथ  साथ  वह  यह  भी  चाहती  है  कि
 973  में  यह  बात  भी  पास  करवा  दी  जाये

 कि  जो  नियम  बने,  थे  सदन  के  सामने
 रखे  जाये।  आखिर  इसकी  जरूरत  क्‍यों
 पडी  ?  कौर  जो  र्ल्ड  पहले  बनाये  गये  हैं,
 उनका  क्या  हुआ  ?

 SHRI  INDER  ्,  MALHOTRA  (Jammu):
 Mr,  Chairman,  I  most  heartily  welcome
 this  Bill  But  here  ¥  would  like  to  re-
 mind  this  august  House  that  in  every  ses-
 sion  this  kind  of  Bulls  are  being  brought
 forward  by  Government  for  the  extension
 of  one  legislation  or  the  other  to  Jammu
 and  Kashmir  On  previous  occasions  also,
 I  have  advocated  that  whatever  lege)  ar-
 rangement  is  required  or  procedures  to  be
 adopted,  it  should  be  seen  by  the  Central
 Government  thet  in  no  legislation  irom
 now  onwards  the  words  ‘except  the  State

 of  Jammu  azd  }.ashmir’  should  be  there,

 As  Shri  Bade  did,  I  would  not  like  to
 get  into  the  controversy  wither  article
 370  should  be  abrogated  or  spmé  af  the
 change  be  brought  in  the  Constltntion  be
 catite  hat  is  a  matter  ofte  discussed  on
 the  floor  of  this  Hovss.  But  tn  princigile
 principle  I  am  in  ‘agreement  with  him,
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 Why  should  we  the  people  of  Jammu  and
 Kashmir  State,  suffer?  THe  people  of  Jam-
 mu  and  Kashmir  elect  their  representa-
 tives  to  this  House;  we  voice  their  case  here
 and  people  also  expect  that  they  should
 be  benefited  by  their  representatives  being
 here.  The  hon.  Minister  will  say  that  this
 36  a  wider  question  and  he  is  not  in  a  po-
 sition  to  answer  it.  9  am  only  trying
 to  remind  this  House  that  on  previous
 occasions  only  also  we  have  tried  to  pin
 point  the  attention  of  Government  and
 this  House  to  this  basic  problem  existing
 today.

 I  would  only  like  to  refer  to  one  obser-
 vation  which  my  colleague,  Shri  Bade,
 made  regarding  the  State  of  Jammu  and
 Kashmir.  He  said  that  the  Central  Gove-
 rnment  .s  always  nervous  and  touchy  about
 the  State  The  fact  is  otherwise;  it  is  not
 the  Central  Government  or  the  State
 Government  that  is  nervous  ad  touchy,
 but  it  is  the  Jan  Sangh  which  is  touchy
 about  the  State  of  Jammu  and  Kashmn.

 SHRI  R.  V.  BADE:  I  have  said  that  art.
 370  should  go

 SHRI  INDER  J.  MALHOTRA:  He  does
 Not  understand  art.  370.  That  is  my  diffi-
 culty.

 Sir,  I  would  here  like  to  say  this:  that
 whenever  sincere  and  genuine  efforts  are
 being  made  by  the  Central  Government
 and  the  Government  of  the  State  of  Jammu
 and  Kashmir  to  normalise  the  political  situ-
 ation  there,  the  Jan  Sangh  party  always
 opposes  any  kind  of  these  efforts.  So,
 let  me  once  for  all  tell  my  hon.  friend  that
 the  people  of  Jammu  and  Kashmir  State
 know  where  their  benefit  lies  and  to  which
 kind  of  leadership  they  should  look  upon
 to  better  their  future.  Sir,  the  people  are
 also  aware  as  to  what  role  at  the  different
 junctures,  when  the  crisis  existed  in  the
 State  of  Jammu  and  Kashmir,  the  Jan
 Sangh  or  the  RSS  played  there.  will  be
 failing  my  duty.

 SHRI  R.  च्  BADE:  We  are  not  ‘against
 the  point  that  Jammy  and  Kashmir  should
 be  integrated  with  the  rest  of  India.

 an  कोचा हते  है  कि  जम्मू  काश्मीर  पूरी

 तरह  &  हिन्दुस्तान का  जगं  धन  जाये  ।
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 SHRI  INDER  J.  MALHOTRA:  Since
 Mr.  Bade  ts  interested  to  know  what  hind
 of  dialogue  has  been  yong  on  betwein
 Sheikh  Abdullah  and  the  Central  leader-
 ship  or  other  leaders,  I  would  like  to  men-
 tion,  with  your  permission,  that  Sheikh
 Abdullah  is  as  good  an  Indian  citizen  as
 Mr.  Bade  is.  (Incrruptions)  It  is  only  the
 Jan  Sangh  who  do  not  accept  that  Sheikh
 Abdullah  is  an  Indran  citizen.  If  efforts
 are  being  made  to  normalise  the  political
 situation  in  the  State  and  if  the  plebiscite
 front  is  coming  forward  to  join  the  Con-
 gress  party  and  reaffirm  its  faith  in  the
 accession,  what  objection  have  Mr.  Bade
 and  the  Jan  Sangh  got?  (interruptions).

 SHRI  JAGANNATHRAO  JOSHI:
 (Shajapur)  Where  was  the  affirmation
 first?

 SHRI  INDER  J.  MALHOTRA:  This  only
 proves  the  sinister  design  on  their  part  to
 see  that  there  should  alway,  be  a  pcbtical
 Instability  in  the  State  of  Jammu  and
 Kashmir,  But  I  would  like  to  tell  them
 that  we  the  people  of  Jammu  and  Kashmir
 know  how  we  can  normalise  our  political
 situation  and  how  we  can  better  our  reJa-
 tions  with  the  rest  of  the  vountry.

 In  the  end  I  would  agai  like  to  um-
 press  upon  the  hon.  Minister  that  he  may
 kindly  once  again  convey  our  feelings  to
 the  Law  Minister  to  sce  that  whatever
 procedural  things  are  required,  they  should
 be  done,  so  that  henceforth  cvery  kind  of
 legislation  which  is  passed  in  this  House
 should  automatically  apply  to  tite  State
 Government  of  Jammu  ind  Kashmir.

 SHRI  S.  M.  BANERJEE  (Kanpur):  Mr.
 Chairman,  Sir,  I  rise  to  support  the  Bill  but

 T  also  share  the  views  expressed  by  my
 hon.  firends  that  a  decision  should  be  ta-
 ken  m  the  House  that  any  Bill  which  8
 passed  in  this  House  should  also  cover  the
 Jammu  and  Kashmir  State,  because  we
 have  all  accepted  that  Jammu  and  Kashmir
 is  an  integral  part  of  our  country.  Hopes
 are  given  by  my  hon.  friend  Shri  Inder
 J.  Malhotra  about  which,  if  they  come  true,
 T  shall  be  the  happiest  person,  if  the  ple-
 biscite  front  dissalves  itself  and  merges
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 with  any  progressive  section  or  progrés~
 sive  political  party

 When  we  speak  on  tus  Bill,  it  really
 reminds  me  of  the  said  plight  in  which  the
 indians  are  when  they  go  abroad  and  of
 the  behaviour  meted  out  to  them  by  our
 diplomats  there  Mr  hon  friend  Shu
 Somnath  Chatterjee  has  mentioned  this
 and  I  would  like  to  go  on  record  and  !
 would  lie  to  get  an  assurance  from  the
 hon  Munster  to  the  effet,  as  to
 how  the  probim  could  ba  solved
 व्‌  know  in  UP  that  when  our  Indian  go
 abroad  to  England,  especially  to  I  ondon
 they  ate  not  helped  by  our  High  Com-
 mussiontr  or  his  staft  Our  India  House  is
 only  famous  for  any  thing  for  the  Indjans
 and  that  3s,  for  good  Indiin  food  They
 only  go  there  for  a  cheap  and  good  Indian
 food  Otherwise  the  behaviour  meted  cut
 to  them  is  really  very  sad  and  ig  4  sad
 commentary  on  our  diplomats  in  foreign
 countries

 I  had  the  occasion  to  meet  some  of  our
 diplomats  when  I  went  to  Czechoslovakia
 There  Isaw  that  most  of  our  diplomats  are
 as  posh  as  the  diplomats  in  those  countries,
 but  when  it  comes  to  the  question  of  giving
 aid  to  the  people  they  [cel  so  helpless
 t  do  not  know  whether  they  want  to  do
 anything  or  whether  they  are  १0  helpless
 because  of  the  lack  of  power  or  the  lack
 of  authority  with  them

 AN  HON.  MEMBER  Lack  of  effort
 SHRI  S  M.  BANERJEE  Lack  of  effort

 may  also  be  there  The  amcunt  they  spend
 is  so  fabulous  It  s  a  fantasti:  amount
 which  they  spend  I  am  told  tha‘  we
 have  to  prove  before  the  world  that  India
 8  @  Sovereign  and  independent  country
 and  we  have  to  fall  m  ime  with  other
 ambassadors,  Thev  say  that  we  have  to
 fall  in  bne  with  them  As  Ambassadors  and
 representatives  of  a  poor  country  whose
 Yeaders  from  the  Prime  Minister  dawn  to
 the  Deputy  Prime  Minister  talk  of
 austerity  day  om  and  day  out,
 should  we  behave  in  that  fashion
 in  the  foreign  country?  It  is
 a  ad  commentary  that  when  there  is
 race  going  on  between  unemployment
 and  starvation  in  our  country,  our  Ambas-
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 sadois  abroud  should  lead  a  luxurious,  hfe
 lam  mierring  to  this  matter  knowing
 fully  that  this  will  not  be  answired  Stal  4
 would  like  this  to  go  on  reoid  The
 Indians  who  go  abroad  get  a  very  bad  im-
 pression  about  the  functioaing  of  our  Em
 bassics  here  may  be  some  exceptions
 but  generally  speaking,  they  do  not  Lelp
 us  This  is  a  general  complaint  whiuh  we
 receive  from  the  students  md  Scientists
 who  are  abroad  Some  «walified  eumne-
 ety  abroad  wanted  to  come  bak  to  India
 when  a  call  was  given  here  and  when  the
 Hon  Minister  Mr  Subramaiiam  satd  that
 jobs  would  be  given  to  them  Thew  up-
 plications  were  not  even  sent  ‘ere  and  they
 were  treat  d  shabbily.  IT  have  already  for
 warded  two  or  three  applications  of  that
 type

 My  hon  fnend  Shri  somnatn  C€  hitter:
 jec  rated  the  point  about  th.  aftdavit
 If  anybody  gets  that  duly  authored  ft
 davit  will  that  be  vahd  here?  Lhe  present
 Bill  gives  the  impression  thit  an  oath
 or  afiiday:t  might  be  accepted  im  the  coun-
 try  but  not  in  Jammu  and  Kashour  |
 want  to  know  fiom  th.  Lom  Mauster  if
 that  is  the  intention  and  if  any  High  Court
 his  not  ac.epted  ॥  I  am  sure  that  the
 High  Courts  do  not  accept  such  a  dec
 laration  or  oath  or  affidavit

 Another  very  important  problem  was
 raised  by  Shri  Daga  Clause  3  of  the  Bull
 says  that  every  tule  made  under  this  Act
 shall  be  laid  before  both  Houses  of
 Parliament  I  want  to  know  whether  the
 rules  framed  after  the  passage  of  the  Bull
 m  4948  were  laid  before  the  House  or  not
 Tam  told  that  they  were  not  laid  That
 being  ५०,  you  can  imagine  the  tate  of  the
 rules  framed  under  this  Jf  the  rules  fra~
 med  under  the  948  Act  ha  2  not  been  laid
 on  the  Table  of  the  House  m  1973,  दल
 can  imagine  what  will  happen  to  the
 rules  which  are  going  to  be  framed
 under  the  present  Bill  Am  I  to  take  at
 that  the  rules  to  be  framed  in  973  will
 be  laid  on  the  table  of  this  House  only after  my  obituary  reference?  I  want  a
 Clear  asurance  on  this  port  that  the  rules
 will  be  laid  on  the  Table  of  the  House.
 That  38  exactly  why  Shr  Somnath  Chat-
 terjee  and  I  opposed  an  earlier  Bill  and  as

 &  result  of  that  opposition  certain  rules  and
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 regulations  were  kept  in  the  Library  of
 Parlidmest  though  they  were  not  dal:  here
 We  want  to  read  the  948  rules  before
 proceeding  further  with  this  Bul  J  want
 a  ruhng  from  you  on  this  point  I
 have  not  read  those  rules  and  t  have  been
 speaking  from  memory,  from  presumptions
 and  assumptions  I  would  like  to  gct  at
 le  ist  on,  page  of  the  rules  before  procee
 ding  further

 MR  CHAIRMAN  No  tuling  is  requi-
 red  The  minister

 SHRI  S  M  BANERIJFE  |  am_  new
 member,  but  you  ara  here  since  952

 If  you  have  reid  the  rules,  I  accept  it

 MR  CHAIRMAN  You  are  a  very  old
 and  intelligent  member  The  Minister

 SHRI  SURFNDRA  PAI  SINGH  Sir
 I  am  thankful  to  hon  members  for  their
 participation  m  the  debite  T  found
 from  their  remarks  that  as  far  as  the
 question  of  extending  the  Act  to  Jammu
 and  Kashmir  ts  concerned  Jl  members
 have  supported  the  meisur,  Thcy  have
 however  taken  this  opportunity  of  mak
 ing  certain  observations  not  in  reg  id  ta
 this  Bul  but  in  recard  to  the  948  Act
 Mr  Chatterjee  said  that  the  time  has
 now  come  when  we  should  review  the
 948  Act  to  find  out  whethe:  there  are
 any  flaws  im  it  and  some  changes  are
 necessary  That  ts  a  suggestion  for  ac
 tion  to  which  we  will  give  the  utmost
 considcration  He  also  ashed  whether
 affidavits  made  prior  to  the  passing  of
 this  Bill  will  be  accepted  as  admissible
 evidence  or  not  We  do  not  envisage
 any  difficulty,  because  even  though  this
 Act  has  not  been  extended  to  Jammu
 and  Kashmir,  the  courts  m  Jammu  and
 Kashrur  have  all  along  been  accepting
 these  oaths  and  affidavits  made  outside
 the  country  as  admisuble  evidence

 SHRI  SOMNATH  CHATTERJEE  Are
 there  any  instances?

 SHRI  SURENDRA  PAL  SINGH
 So  far  there  has  been  no  difficulty  in  the
 working  of  the  Act,  I  am  told  because
 in  the  Jammu  and  Kashmir  Evidence
 Act  there  is  a  provision  which  says  that
 oaths  and  affidavits  authenticated  by  our

 Consular  Officers,
 ete  Bult

 consular  offices  abroad  mv  be  accepted
 by  the  courts  in  Jammu  and  =  Kishmn
 On  that  basis,  they  Rave  been  accepting
 them  in  the  past  Bat  Ido  agi  thu
 ths  is  not  a  legally  fool  proof  ait  imu
 ment  hit  is  why  we  have  come  for
 ward  tu  plug  this  loophole  He  =  also
 said  something  about  ou:  embassie,  ab
 road  not  being  he'pful  The  same  poin
 was  mad>  by  Mi  Banerjee  also  Ths
 WS  a  completely  different  matter  alto
 ther
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 SHRI  SOMNATH  CHATTERJFF
 Tt  ts  importint  because  these  are  the
 Officers  before  whom  tht  affidavits  will  7५
 orn

 SHRI  SURENDRA  PAL  SINGH
 No  officer  of  any  embissy  of  India  ab
 7080७  is  expected  to  create  any  difficulties
 for  any  of  our  nitiondls  abroad  It  1S
 then  duty  to  give  the  utmost  help  to  our
 nationals  abroad  —siif  there  are  any  striy
 cases  where  any  ofhcer  has  not  acted
 properly,  st  can  be  brought  to  our  notice
 and  we  will  take  action

 SHRI  $  M  BANFRIJEE  Let  our  dip
 lomats  abroad  first  tike  an  oath  that  they
 will  behave  then  they  can  ask  others
 to  take  oaths

 SHRI  SURENDRA  PAL  SINGH
 Mr  Banerjee  has  made  a  sweeping  re
 mark  about  the  functioning  of  our  offi
 cers  abroad  This  is  not  the  proper
 occasion  for  me  to  give  a  detailed  reply
 but  4  am  not  inclined  to  agree  with  all
 that  he  said  about  the  funchoning  of  our
 embassies  By  and  large  they  have  been
 functioning  efficiently  In  case  there  are
 any  comphunts  we  will  certainly  look
 into  them  Mr  Bade  and  Mr  Inder  J
 Malhotra  brought  in  a  larger  question  of
 Jammu  and  Kashmir  as  such

 SHRI  R  दि  BADE  My  question  was
 Why  have  you  not  made  it  with  retros-
 pective  effect?

 SHRI  SURENDRA  PAL  SINGH
 The  mam  burden  of  hus  speech  was  why
 article  370  of  the  Constitution  should
 not  be  done  away  with  and  why  should
 not  all  Acts  patseg  by  the  Parliament
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 {Shri  Surendra  Pal  Singh]
 automatically  extend  to  Jammu  and
 Kashmir  This  ॥  a  much  wider  isste
 Hon  Members  know  fully  well  the  back-
 ground  of  the  Kashmir  case  and  they
 also  know  that  all  the  provisions  of  our
 Constitution  do  not  apply  to  Jammu  and
 Kashmir  State  but,  gradually,  by  and
 farge,  more  and  more  provisions  of  our
 Constitution  are  being  made  applicable  to
 Jammu  and  Kashmur  This  particular
 Bull  ४  an  example  before  us  We  are  en-
 acting  this  law  which  will  be  extended  to
 Jammu  and  Kashmir  To  bring  in  the
 larger  question  of  Jammu  and  Kashmu  $
 mtegration  at  this  stage  is  not  really  cal
 Jed  for  All  I  can  say  is  that  Jammu
 and  Kashnur  State  is  a8  much  an  integ
 val  part  of  India  as  any  other  State  even
 though  it  does  enjoy  a  certain  grecal
 position

 SHRI  R  दि  BADE  Theres  a
 provision  ip  the  B:ll  that  this  will  come
 into  force  at  once  ©  Why  have  you  not
 made  it  with  retrospective  effect?

 SHRI  SURENDRA  PAL  SINGH
 There  is  no  need  to  give  any  retrospective
 effect  to  this  Bill  As  J  said  earlier,  we
 have  had  no  difficulty  in  the  past  It  is
 only  for  the  future  As  I  have  said,
 there  1S  a  flaw  in  the  present  arrangement
 and  we  are  rectsfying  it  It  i8  not  ne-
 cessary  to  give  it  retrospective  effect  As
 regards  the  Rules  made  under  the  948
 Act,  I  am  not  im  a  position  to  say  strat
 ghtway  whether  they  have  been  laid  on
 the  Table  of  the  House  or  not  All  |
 णा  say  I8....

 SHRI  8  M  BANERJEE  My  point  3s
 Do  they  exust  or  not?  Tf  they  exist
 whether  they  have  been  laid  on  the
 Table  or  not?

 SHRI]  SURENDRA  PAL  SINGH
 The  Rules  certainly  do  emst  The  Rules
 have  been  made  under  the  7948  Act  and
 I  am  sure,  we  can  make  them  available

 T  am  not  m  a  posi-
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 aid  they  can  see  If  there  is  anything
 wrong  in  them,  they  can  make  suggestions
 and  alter  them  also

 ‘Sir,  I  do  not  think  there  9  any  other
 point  which  requires  any  reply  from  me.
 With  these  words,  I  commenced  that  the
 Bul  be  taken  imto  considerauon

 MR  CHAIRMAN  The  question  38

 That  the  Bill  to  provide  for  the
 extension  of  the  Diplomatic  and  Con-
 sular  Officers  (Oaths  and  Fees)  Act,
 7948  to  the  State  of  Jammu  and
 Kashmir  as  passed  by  Rayya  Sabha,  be
 taken  into  consideration”

 The  motion  was  adopted

 MR  CHAIRMAN  Now  we  take  up
 the  clause-by-lause  consideration  of  the
 Bill

 There  is  no  amendment  to  clauses  2
 and  3  So  +  will  put  them  together  to
 the  vote  of  the  House

 The  question  2s

 That  Clauses  2  and  3  stand  part  of
 the  Bill”

 The  motion  was  adapted

 Clauses  2  and  3  were  added  to  the
 Bill

 i—(Short  ttle  and  commence-
 ment  }

 MR  CHAIRMAN,  There  8  an  amend-
 ment  to  clause  3  by  Shri  Surendra  चा
 Singh

 SHRI  SURENDRA  PAL  SINGH:
 I  move

 Clause

 Page  i,  line  4,—

 for  “4972  substitute  1973"  (2)

 MR  CHAIRMAN:  The  question  is:

 Page  Le  ling  Seon

 for  972"  substiute  93४०  (2)

 The  motion  was  adopted
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 MR  CHAIRMAN  The  question  35

 “That  clause  1,  as  amended,  stand
 part  of  the  Bull”

 The  motion  was  adopted

 Clause  1,  as  amended,  was  added  to
 the  Bill

 MR  CHAIRMAN  Then,  there  is  an
 amendment  to  Enacting  Formula  by
 Shri  Surendra  Pal  Singh

 Enscting  Formula

 SHRI  SURENDRA  PAL
 IT  move

 SINGH

 Page  I,  line  !,—

 for  “Twenty-third”
 fourth”  qa)

 substitute  “Twenty-

 MR  CHAIRMAN  The  question  38

 Page  ,  line  I,—

 for  “Twenty-third
 fourth’  ()

 substitute  “Twenty-

 The  motion  was  adopted
 MR  CHAIRMAN  The  question  is.

 “That  the  enactmg  Formula,  as  amend
 ed,  stand  part  of  the  Bull”

 The  motion  was  adopted

 The  Enacting  Formida,  as  amended,  was
 added  to  the  Bull.

 The  Tile  was  added  to  the  Bill

 SHRI  SURENDRA  PAL  SINGH:  I
 to  move

 “That  the  Bull,  as  amended,  be  pas-
 sey”

 MR.  CHAIRMAN,  The  question  55

 ut
 the  Bul,  as  amended,  be  pas-

 The  motion  was  adopted
 %
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 BILL

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  Mr  Charman  Sr,  of  behalf  of
 Shn  I  K  Gujral,  I  beg  to  move

 (AMFNDMYINT}

 “That  the  Bul  further  to  amend  the
 Cinematograph  Act,  952  as  passed
 by  Rajya  Sabha,  be  taken  into  con
 sideration  ”

 eThis  bref  Bill  which  Is  before  the
 House  seeks  to  amend  the  Cinematogra
 phic  Act  mainly  in  one  respect  This
 is  to  bring  the  provisions  of  the  Act  in
 to  force  in  the  State  of  Jammu  and  Kash
 or  =  With  ‘this,  the  provision  of  —  the
 Cinematographic  Act  will  be  in  force
 throughout  the  length  and  bicedth  of  the
 country

 At  present,  the  regulaton  of  the
 cinematographic  exhibition  is  carmed  out
 under  an  old  Act  of  the  State  Govern-
 ment  dating  from  933

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  On  a  pomt  of  order  I  was
 searching  for  the  Act  which  they  have
 mentioned  m  the  Bill  namely,  the  Jam-
 mu  and  Kashmir  Cinematograph  Act
 898  I  could  not  get  hold  of  this
 Therefore  J  was  unable  to  study  the  Bull,
 the  House  38  not  prepared  for  this  .

 SHRI  DHARAM  BIR  SINHA.
 That  is  how  they  use  in  Kashmir  If
 it  is  translated  into  AD  the  year  8
 933

 SHRI  JYOTIRMOY  BOSU
 not  get  it

 MR  CHAIRMAN  Now  you  try  to
 get  it

 SHRI  DHARAM  BIR  SINHA
 The  Government  has  the  active  support
 of  the  State  Government  of  Jammu  snd
 Kashmir  in  its  effort  to  substitute  tha
 old  law  by  one  that  28  applicable  to  the
 rest  of  India  and  thereby  bring  unifor-
 mity  all  over  the  country  Towards
 this  end,  a  Presidential  Order  entitled
 the  Constitution  (Apphoatien  to  Jammu
 and  Kathour)  Amendment  Order  973

 I  could


